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 Lastly,  I  want  to  remind  the  hun.
 Minister  of  the  assurance  he  gave  to  the
 House  that  whenever  a  sick  unit  is  taken
 ever  by  the  Government,  the  other  sick
 units  of  the  Company  would  bre  simul-
 tancously  taken  over  so  that  the  company
 can  be  run  properly.  With  this  submission,
 I  opasyse  the  introduction  of  the  Bill.
 I  hope,  th:  hon,  Minister  will  ayiure  the
 Hoase  that  the  interest  of  the  Kanpur
 Jue  ait  workers  would  also  he  equally
 protected  and  safeguarded,

 SHRI  GEORGE  FERNANDES:  The
 hon,  Member  has  male  a  point  about  the
 Kanpur  jute  unic  of  this  particular  com-
 pany.  We  are  also  concerned  with  this

 uation;  we  have  been  in  touch  with  the
 Pa  Governinent  about  the  problem  that
 the  jute  uiit  in  Kanpur  is  facing  and
 between  my  Ministry  and  the  Uttar  Pra-
 dosh  State  Governm  ot,  we  are  hoping  to
 find  a  solution  t  this  problem.  We  ac
 aware  of  the  size  of  the  problem  and  we
 are  doing  all  that  is  necessiry  to  sort  that
 out.  The  State  Government  of  Rajasthan
 his  mele  a  point;  they  would  like  the
 uit  to  be  handed  over  to  them,  hut  the  Bill,
 asithas  been  cleared  tw  the  Government.

 pies
 for  the  Gement  Corporation  of

 ndia  taking  this  over.  “The  State  Ga  ern
 mnt  have  a  ccrtain  point  of  view.  There
 is  another  problem  which  the  State
 Government  have  raised  and  that  is  cur-
 rently  under  the  considerition  of  the
 Central  Government  and  it  relates  tu  pay-
 ment  of  sum=  of  thetr  dues  from  this
 company.  Large  amount  of  money  are
 due  to  various  people  and  the  Bill  provides
 for  payment  within  a  certain  schedule,

 The  hon.  Member  made  a  point  abont
 the  taking  over  of  all  the  units  of  a  com-
 pany.  There  has  not  been  any  such  policy
 on  the  part  of  the  Government  to  take
 over  all  the  unis  of  a  company.  वा  the
 cas~  of  Swadesli  Mills,  we  took  a  certain
 decision.

 In  89  far  as  this  company  is  concerned,
 we  atc,  at  the  moment,  concerned  with  the
 unit  at  Sawai  Macdhopur,

 I  hope  the  hon,  Member  will  withdraw
 his  objection.

 MR.  SPEAKER:  Mr.  Chitta  Basu,  T
 Suppose  you  are  not  pressing.

 SHRI  GHITTA  BASU:  I  have  ecx-
 plained  my  position,  Sir.

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for,  in  the  public
 interest,  the  acquisition  and  transfer  of
 the  right,  title  and  interest  of  the  Jaipur
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 Udyog  Limited  in  relation  to  its  coment
 undertakings,  for  the  purpose  of  ens
 ing  continuity  of  production  of  cement
 which  is  essential  to  the  needs  of
 the  =  community,  the  —  industries
 and  other  developmental  projects  in
 the  country  and  for  matters  connected
 therewith  or  incidental  uhereto.”

 The  motion  was  adopted.

 MR.SPEAKER:  The  Minister  may  now
 introduce  the  Bill,

 SHRI  GEORGE  FLRNANDES:  I
 lutreduce*  the  Bill.

 MR.  SPEAKPR:  Now  matters  under
 tule  S77-

 3z'42  brs,

 MATTFRS  UNDER  RULE  3977

 0)  REPORTED  PXPIOIMATION  CF  CHITDRIN
 IMPLOXTD  IN  HanDsMADI  MatCH  In-
 pIsTRY  IN  Tamit  Nav.

 SHRI  SURENDRA  RIKR  AM  Shali-
 Jahanpur):  Sir,  under  rule  S77  1  wish  to
 raise  the  followire  mutter.  [ois  about  the
 exploration  of  child  Jabour  an  the  jag  d-
 made  match  industry  in  the  disticts  of
 Tiumelveli  und  Ramanathapuram  on
 Tamil  Nadu.

 In  the  verv  first  month  of  the  Jnier-
 national  Year  of  the  Child,  viv.  jatar
 I979,  a  grucsome  bus  tragedy  took  place
 neat  Sivakasi  Ramaratha

 pu
 am  district

 of  Tamil  Nadu  which,  brought  to  Ll  ght  the
 cruel  exploitation  of  chiktier  en

 pe in  the  hand-made  match  industry  in  the
 districts  of  Titunelveliard  Ramarathapu-
 tam  in  the  State  of  Tamil  Nadu.  A  has
 carrying  60  children  between  the  age  group
 of  to.  lh  was  washed  away  by  floods  when
 the  bus  was  crossing  a  bridge.  The  bus
 accident  resulted  in  the  death  of  47  children
 heing  taken  to  work  in  one  of  the  match
 factories,

 It  is  common  knowledge  that  there  is  a
 large  scale  exploitation  of  child  labour  of
 the  type  not  found  in  any  other  industry,
 or  in  any  other  part  of  the

 county:
 About

 50%  of  the  labour  employed  in  the  hand-
 made  match  industry  are  children  hetween
 the  age  group  of  5  and  15.  These  children
 are  paid  wages,

 earning
 from  50  paise  to

 Rs.  ae  and  are  required  to  work  a  hours
 or  more  a  day.  Th  €  work  carried  cut  by
 them  is  of  a  hazardous  nature.  Besides,
 they  are  brought  to  the  factories  from  as
 far  away  as  70  to.20  kras.  in  tburea,  vans  and

 *Totwoduced  with  the  recommendation  of  the  President.
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 taks  Tucy  are  pushed  up  from  their
 villag  Delween  3  an  4  a.m.  to  reach  the
 lactories  by  6  a.m.  800  dropped  back  after
 7pm.  They  Jo  not  get  any  statutory  bene-
 fits  like  provident  fund,  EST  etc.

 Tn  the  vear  1976,  a  former  Member  of
 the  Boud  of  Re  enue  audred  the  problem
 of  child  bor  emoloyed  an  the  mateh
 prbadevin  dt  al  ane  submitted  his  report
 toth:  Pind  Nadu  Government,  However,
 his  rep  (hw  nots)  far  been  published.

 Tae  newspijci  have  quote  [the  following
 extracts  from  the  Report:

 (a)  Child  labour  constitutes  40  to  45°, of  the  total  labour  emploved  in  the
 matt  hendustry,  girls  out-numbering
 boys  by  ७  toa;

 (b)  t  he  minimurn  age  45  to  6  veatrs  and
 som  times  even  lower  L

 {e)  The  wages  vary  hum  350  pase  to
 Rs.  2/«.

 4
 a  The  children  are  woken  up  fiom

 their  houses  even  as  carly  as  q  am.
 to  get  ready  to  be  taken  to  the  fac-
 tory  and  brought  back  home  by  7
 p-m.

 (९)  Several  accidents  take  place  in  the
 industry,  but  these  are  invariably
 hushed  up.

 (f)  Few  amenities  are  provided  to  the
 child  workers,  in  spite  of  law  mak-
 ing  specific  provisions.

 (४)  Safety  standards  are  very  poor."

 Tt  is  absolutely  essential  that  in  this
 International  Year  of  the  Child,  the  Gov-

 erament  should  make  a  thorough  enquity
 into  the  nature  and  extent  of  exploitation
 of  child  labour  in  the  hand  made  match
 industry  and  take  such  effective  steps  as
 are  necetsary,  to  do  away  with  such
 exploitation.

 (ii)  Reporte  Huncer  Stare  sy  Worxers
 or  TANNERY  AND  Foorwzar  Corrora-
 rion  oF  Inpra,  KaANPurR.

 भी  मनोहर  लाल
 (कानपुर)

 ye  were
 were,  मैं  श्राप  की  प्रमुखता  से  377 के सचीन  निम्नलिखित  धबिलम्बनीम  लोक  महत्व  के

 हा
 की  और  सरकार  का  ब्यास  दिलाना  चाहता

 कानपुर  स्थित  भारत  सरकार  के  टैनरी  ऐंड  कुट-
 बियर  कारपोरेशन,  हेस्को  के  लगभग  3500  कर्मचारी

 ©  दिखीं  से  पति  पुरानी  वेडिंग  को  मांग  'को
 कर  क्र

 प्रभी  तक  ग्रेडिंग  के  आदेश  पारित  नहीं  हुए  हैं
 कर्मचारियों  में  बड़ा  ग्रसन््ताप  है।  जिस  व  प्रदर्शन
 भी  निकाल  रहें  हैं।  स्टाफ  के  लोगों  की  ग्रेडिंग
 कई  साल  पहले  हा

 लि
 है।  अत :  टीका  के

 कमेचारियां  के  शीघ्र  प्रेरित  के  प्रदेश  पारित  किये
 जाय  शौर  यदि  विलम्ब  हो  तो  म्तारम  ग्रेडिंग
 तरन्त  दो  जाय  1

 MR.  SPEAKER:  Now  Mr.  Mani  Ram
 Bagri  He  ws  not  here.  Shut  ‘T.  Balakrish-
 nial.
 (nu)  LACK  OF  MARKITING  AGENCIES  IN

 ANDHRA  PRADESH  FOR  AGRICULTURAL
 Propvucr,

 SHRI  T.  BALARRISHNIAH  (Tiru-
 pathi):  Sir,  under  rule  377,  1  wish  to  raise
 the  following  matrers

 The  State  of  Andhra  Pradesh  got  a
 quota  of  30,000,  tonnes  of  rice  for  export
 for  the  year  1979-80.  But  so  far,  it  is  alle-
 ged  tha.  not  asingle  tonne  of  rice  has  been
 exported  from  Andhra  Pradesh.  The  far-
 mers  in  Andhra  Pradesh  are  envivus  of
 Punjab  which  is  better  placed  with  respect
 to  export  and  marketing,  though  this
 State  took  to  paddy  cultivation  quire
 recently,

 Confronted  thus  with  an  economy
 of  surpluses  in  agricultural  production  with
 no  market  for  crops  such  as  paddy,  sugar-
 cane  and  tobacco,  the  farmer  in  Anda
 Pradesh  is  undergoing  hardship  to  market
 his  agricultural

 —
 There  is  frustra-

 tion  among  the  farmers  for  lack  of  market.
 ‘The  marketing  agencies  of  the  State  Go-
 vernment,  such  as  Civil  Supplics  Cor  pora-
 tien  and  MARKFED  are  unable  to  solve
 the  farmers’  problem,  in  any  significant
 way.  The  State  Government  of  Andhra
 Pradesh  has  no  plans  to  strengthen  the
 existing  marketirg  agencics.  €  farmeT
 sold  paddy  at  Rs.  70  per  quintal  last  sea-
 son,  which  would  correspond  to  a  rict
 price  of  Rs.  :  05  per  kg,  The  price  of
 rice  in  the  retail  market  is  more  than  Rs.  a

 I,  therefore,  request  the  Government
 of  India  to  come  forward  with  some  pro-
 posals  to  buy  the  paddy

 Z
 aggery  and  toba-

 cco  from  the  farmers  directly  in  Andhra
 Pradesh  where  there  is  hardship  for  market-
 ing.

 |

 (iv)  Incrpents  aT  JaNpatn,  New  DELHI,
 ON  THF  is  May,  1979-

 SHRI  N.  KUDANTHA!  RAMALIN-
 GAM  (Mayuram):  Sir,  with

 — sion,  I  would  like  to  make  the  f following
 statement  under  rule  $77:—-

 On  the  decision  of  the  Youth
 Gongress,

 Precrston  of
 the,

 Youth  Congrem

 ook  ea
 people €  You  reas

 on  May  day in  order  to  withdrawal
 of  the  Black  Law  of  the  Special  Courts


